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Dated Dohmdun , October 09, 2014

NoltElgAIlQN

Miscellaneous

", In pursuance of the provisions of Clause (3) of Article 348 of the

Constitution of India, the President is pleased to order the publioation of the

following English fanslation of 6Tie Indian Registration (Uttarakhsnd

Amendmetrt ) Act,20ff' (Adhiniyam Sankhya 24 of 2014).

As Passed by the Uttaxakhand Legislative Assembly and assdnted to

by the President on 09 September, 2014.

The Intlian Registration (Uttarrkhand Amendmetrt) Act' 20U

(Uttarakhttrd Act No ' 24 oI 2014)

AII

Act

further to amend the Indian Regishation Act' 1908 to the context in the State of

Uttaaknand

Be it emcted bv tlle Uttankhad Legislative Ass€mbly in the sixty-seoond year of the

Republic oflndia as follows:-

Short title' ertert 8nd t. (1) This Act may be called the krdian Regishatiotr 0jtta$thad

commencemcDt Amedmedt) Act' 2011'

(2) It extends to th€ whote of Uttarakhand'

(3) lt shall comg,into force on such date as the State Govsrnment

mav, by rptificatioo in the oficial Gaz€tte' appoht in this

behalf'

AEetrdneEt of 2. In the Regishation Act' 1908 (hercinafter refened to as the

scction 2 PrinoiPal Act)'

(e) Clause (2) of section 2 shall b€ substitrted u follows:

namelY:-
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"(2) 'book' includes a portion of a book and also any nunber of

sheets connected to er wilh a view to forming a book, or

portion of a book and also itrcludes a book in electrodc

folm;"

(b) after clause (10), the followilg clauses

namelyt

"(10-A) 'true copy' iocludes a true Photostat copy;

(10-B) the words and expressions used herein and nol defined but

defined in the lnformation Technology Act, 2000 shall have

the meaning respectively assi d to tbem in that Act."

Sub-section (3) of se4tion 3 of the Principal Act, shall be

subsrituted as follows; namely i

"(3) The State Govqnment may appoint one or more Additional

LDspe4tor Gercral of Registration, Deputy Itrspectots General

of Registration ald Assistant IDspector Gereml of

Registation for the tenitories subject to such Oovenment and

may prescribe the duties of such oflic€rs and aulhodze them

to exercise and perfom all or any of the powers and duties of

the Inspe.tor General of Registration."

Section I of the Principal Act shall be repealed.

Section 12 of the Pdncipal Act, shall be substituted as

follows; namelyi

"12. WheD aDy S.rtb-Registrar is absent, or when his ofEce is

temporadly vacan! any perso4 whom the Inspector-Gen€fal

of Registration appoints in this behalf, shall be Sub-Registrar

duritrg suoh absenc€ or until tlle vacancy is filled up."

In placed of sub-seotion (l) of section 21 ofthe Principal Act,

shall b€ substituted as follows; namely:-

"(1) No non-testameatary documeDt relating to immovable property

shall be acceptEd for registrotion udess,-

(r) it c.ntains a descriptioa of such property sufficient to idendry

the same; and

shall b€ i ed,

AdGndEenl of

Eection 3

AmendEeDt of

rectiotr 21

1

Repe-aled of
SectioD 8

Amendmert of

Sectlon 12

a

6.
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AmeDdment of

sectior 32-4,

Repe&led at Sectiotr
32-B

AmetrdmeDt of

sectiotr 5l

(b) It is accompanied also, where the propelty is agricultual land,

by a map or plan, not necessarily on scale, showing all

properties with firll description in tlrc Edius of two hwdled

meters ofthat agricultual land,"

7. In section 32-A of the Priacipal Act -

(1) h sub-section (1)-

(i) the words, "in such areas as may be notified by ihe State

, Goveflunent" shall be omitted;

(ii) the word photostat" wheFver occrming including

heading, shall be ooitted;

@) in sub-section (2)-

(l) for the words "photostat copy" the wolds "hue copy"

shall be substituted;

(ii) for clauses O) and (c), the following clause shall be

inserte4 namely:-

be compared and verified by such ofircial as may be dkected

by the Registedng Off1cer."

Sub-section (3) shall be omirred.

Seotion 32-B ofthe Prircipal Act shall be repealed.

In placed of sub-sections (2), (3) and (5) of seotion 5 I of the

Prircipal Act, the following sub-section shall b€ substituted

as follows; namelyt

"(2) In Book l, shall be filed true c.pies of all doouments or

memora.oda rcgistered under sections 17, 18 and 89 which

relate to iinmovable property, and are not wills;

Provided that where Book is in electonic form, all .

documerrts, other thatr wills, istered under afotesaid

sections or true copies thereof, as the case may be, or

rnemorauda shall be scanned in it and a printou! theFof shall

be kept permanenuy in Book 1,

(3) In Book 4, shall be filed true copies of atl docunelts reCistered

under clauses (d) and (f) of section l8 which do not rclat€ to

irnmovable propefiy;

"(b)

(3)



gittrElrs <n:FriIRuI qfe, 09 qfE{t, 2014 {o (qrR-fi 17, 1936 ytiF {!qit) 1 5

AmendEert of

Section 52

Provided that where Book is in electronic form, all

documents registered utder the aforesaid clauses or theil true

copies, as the ca.lie may be, shall be scanned in it and a

prhtout thercof sball be kept permalenuy in Book 4,

(t yhere due to fre, tempesq flood, excessive r4infall, violence

of ary altrly or mob, or other irresistible force aIId fo( a[y

other reasotr or all ofthe books specified itr sub-section (1) are

destroyed, or become ill le either Etolly or partially, and

the State Govemment is of the opinion that it is Decessary, o!

expedient so to do it may, by oder, direct such book or such

portior thereoi as it thi.nks fit to be re-capied, authenticated,

or reconstructed in such marmer as may be prcscribed, and the

copy so prepared, authenticated or reconstructed, shall for the

purposes oflhis Act, and ofthe Indian Evidence ACj!l812,be

deened to have taken the place of, and to be the original book

or portion."

10, In sub-sectiod'(1) ofsection 52 ofrhe principal Act -

(l) in $ub-sectioD (l) -

(i) in clause (a), for the words, ,.every such documents at the
' tioe of Fesentitrg it", the words, ,,every such documents

aDd true oopy thereof at the time of presenting it; and,,
shall be substituted;

(ii) for clauses (b) &d (o), the following clause shall be
substituted; namely:-

"(b) a r€oeipt for such document shall be given by the registering
offic€I to the pe$on pies the same."

(2) sub-.section (2) shallbe omitted.

11. In section 53 ofthe Principal Acr, the following proviso shall
b€ ilsert4d, Damely:.

'?rovided that where Book is in elechonio form, all
entnes aod Nl'rbers in that Book and the Book mahtaimd
rnanually shall be identical.,'

IDseition of Droviso

ao scction 53
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AEerdmetrt of

Sectiotr 54

INertioh in

sectioD 55

AmeDdment of
Sectioa 57

ADendmett of
Sectiol 5E

12, Section 54 of the Principal Act, shall be substihrted as

, follovs; nanely r

"54. h every office in \attich any of the bool(s hereinbefore
meDtioned are kept, there slrall be prepared current indexes of' 
the contents of such books and every eDtry in such indexes
shall be made, so far as practicable, immediately affer the
registering oflcer has scanned or filed a true coly or a
ftemorandum oi the document to vi{rich it relate."

After sub.section (6) of section 55 of the principal Act, the
following sub-sectioq shall be inserted, namely:-

"(7) Where Book is in electronic fom, the indexes made un.ler this
sectiotr shall also be stored in electronic form in the marlner
prescribed by rules unde!Section 69.',

:,

In place of sub-section (l) of section 57 of the principal Act,
shall be substitut€d as follows; namely :-

"(1) Subject to the previous pa],nent offees payable in that behalf,
books I Eod 2 and iDdexes relating to Book I other than those
ill el€cEonic Form shall b€, bt all times, open to inspection by
any persotr applyitg to inspert the same and subject to the
provisioDs of section 62, copies of entries ill such book shali
be given to all persoDs applying for such copies."

Ia place of sub-section (l) of section 5g of the pritrcipal Act,
shall be substituted aj follows; nanely ;-

"(1) On every documed admitted to registratio[ and true copy there
of other thao a copy of a deqee or order or a copy seDt to a
Egishriog officer uder section g9, there shall be endo$ed
frord time to time, the following particulars, nanely r
(&) the signanle and addition ofevery persoD sdEiftilg the

executioo of the docuEeot and if such execution has
been admitted by the representative, assign or ag€nt of

, any person, the signatue and eddition of such
representative, sssign or agedt;

13.

t4.

15.
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Amendment of

section 60

16,

(b) the signature and addition of every person e:\amined in

rcference to such document, under any of the plovisions

of the Act; and

G) any payment of moncy o. delivery ofgoods made iD the

presenoe of the registering officer, in reference to tlre

execution ofthe docunent and any admission of receipl

of consideratioq in whole or in part, made in his

presence in ref€rence to such execution "

In place of sub-section (1) of section 60 offie ?rincipal Act,

shall besubstituted as follows; namely :.

"(1) After such bf the provision of sections 34, 35, 58 and 59. as

apply to any document, presented fbr registration, have been

complied witll the .egistedng officer shall endorse thereon a

cqtillcate containing the word 'registered' together with the

numter and pages of the books in whicb the laminaled true

copy thercofhas been'bound and kept,"

ln place of section 6l of the Principal Act, shall be substituted :

as follows; nafiely t

"61. (l) Subject to the Fovisions of section 62, after tbe provisiois

of s€ctions 52, 58, 59 and 60 are conrpiled with, elery

document ndmitted to rcgistration alolg \aith $e nrap or plan.

if any, mentioned in seclion 21, shall without tmneoessary

delay be scanned and a printout thereof shall be kept

permanently in the Book apprcpriate for the docu enl

admitted 10 registration, according to the order of its

admission;

Provided that where, Book is not in el€ctronic form or

scanning of the document is flot possible on the same day. rhe

' true copy ofthe docuDre admitted to rcgistrption along with

the copy of the map or plaq if any, medioned ;n section 2l

sball be kept in the Book appropriate for the docurnent in the

manner aforesaid for being scanned at th€ earlicst opportunity

and replace/ peEEnently by a pdntout thereof;

Ame[dDrcnt of

Scction 61
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Substitutior of

s€ctiotr 62

Provided further that a tltle copy filed bcfore tle

commencement of the Registration (lltlarakharrd

Amendment) Act, 2010 and not copied in tho tl()()k

appropdate thercfor. shall be deemed h be a tmc copl

presented under sectiol 32-A and shall be dealt }vith in

accordance with the provisions olthis seotlon;

Provided also that if lhe tlue copy filed before the

commencement of the Registration (Utlarakhand

Amendment) Act, 2010 is dim or has other$ise becolne

illegible and ha.s not been copied in the Book appropriate

therefor. the registedng oflicer shall. with the prior apptoviil

of the Rcgishar, require the patty concemed 1o delivc. 0lc

document lo him for getting its true copy prcpared for the

purposes of this section and if the party concetbed inlbrms

him that the docuoent ha,s been losl or destroyed, the llxe

copy availabLc in (hc registeriug oillce shall be deall \'r'idr in

accordance with the provisions ofthis section.

(2) The registration of the document shall, thereupon, be decned

complete and the document shall lhen be tetrimed to the

persol who presentcd tbe safte for registral.ion. or to such

other person, if any, as he has nominated iD wriling jn thal

bhalf on the receipt mentioned in section 52.

(3) All such Books shall be authenlicated at such inlcrtals 1od iD

such manner as is fiom tirne to time prescdbed b)'thc

Inspector-General. '

18. In place of section 62 ofthe principal Act, shall be substituted

, as follows; aarnely r

"62. When a document is prcsented for iegistration under s€ction
19, the origilal document shall be dealt with in accordance

with the plovisions of sections 52, 58, 59, 60 and 6l the

t'anslation shall also be scanned along with the original

document and its printout kept aloog with the printout of the
original document, and if Book is not in electronic form or the
scanning is not possible on the same day, the tue copy of the
translation shall be kept along with the true copy of the
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AEendhent of

Section 64

AEendEenfof

Section 65

Atttendnent of

Section 66

19.

docurnent itr accordanoe with sub-section (1) of section 61,
8nd for the puposes of makiog the copies and memoranala
required by sections 57, 64, 65 and 66, it shall be tr€ated as if
it were the original.,'

In place of section 64 ofthe principal Act, shall be subsrituted
as follows; naEely :-

Every sub-registiar, on registering an non-testamentarjr
document Elating to inmoveable property not wholly situate
in his own sub-dishict, shall make a memorandue thereof and
of the endorsenent$ and c€ltificate (if any) tlereon and send
the same to every othe! sub-regi , suborditate to the same
Registrar, as himself, in whose sub-district atry paft of such
property is situate and Sub-Registrar shEll take similar action
on lhis mehofindum, as Lnovn (sic takeE) on a ijocumeitt
admitted to registration under sub-section (l) of Sectiotr 6l.,,

In place of sub-sectior (2) of section 65 of the princiDal Act.
shall be substituted as follows; namely :-
The Registrar, on receiving the same shall take a similar
action on such copy ofthe document and the copy ofthe map
or plan, if any, as taken on a document admifted to
registration rhder sub-section (l) of section 6l and shall
forward a memorandum of the documeot to qFch of the sub-
regishars s rdinate to him, within those sub-distict any
part of such propety is situat€ atrd every sub-registrar,
receiving such memorandum, shall take a similar action on it
8s taken by the Registrar utrder this section.,,

Id place of sub-section (3) aad sub-section (4) of section 66 of
the Principal Act shall be substituted as follows; namely:-
Such Registar, on receiving any suoh copy, shall t ke a
similar actioa on it as taken on a documeDt admitted to
.egstratioa under sub-section (1) of se.tion 6l and shall also
send a mehorandum of the copy to each of th€ sub-registla$
subordinate to him, wifiin whose sub-district any part of the
plop€lty is sihbte."

*64.

20.

"a)

21.

"(3)
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Insertion of

section 69

"(4) Ev€ry sub-rcgishar receiving any memorandum under this

section shall take a similar actiQn on it as taken on a oopy

received under sub-sectiotr f3)."

(1) In section 69 of the Principal Act, a.fter clause (hh), the

following clauses shall be iffeded, namelyi

"(hh-l) regtrlathg the nunrber and malnet in which printouts or

true copies of documents and of translatiot shall be prepared

and the Books in which they shall be kept for recod;

(hh-2) legulating the forq of declaratiol and the mamer of
comparison and ification ofthe true copiesll

@h-3) regulating the maoner in which and safeguards subject to
which the Books may be kept in elecnonic form."

(2) After s€ction 69 of dle Prircipal Act, the following section
shall b€ inserled, namely:-

"69-A Notwithstanding anlthing contained in any other provisions

of this Act, the IDspecto!-General of RegisEation shall with
the prior approval of the State Goverment, p are aad
girculate standard formats of various kinds oi.dpcumeds for
the ance ofthe genera.l public, which may be used with or
without modifications.

Erpl.tratiotr:- Use of a staDdard fomat plepared and circulated
under this section shall Ilot be a prelude to omit the
descriptions of the property requircd under sections 2l and
22."

After sectiotr 78-A of the principal Act, the following section
shall be inserted; namely:-

"78-B (1) Ihe fee for the regisbation of a document may be
ch in the form of adhesive labels for which the
lospector-General of RegisEation may, udth the pdor
approval of fte State GoverDment, make rules to ate
supply aDd sale thereof, the persons by whom alone such sale
is to be conducted and the duties atrd rcmuneration of and the
fe€s ch eable fiom such Dersons.

Insertion of

section 78-B

'ra
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AmendEert of

Section 89

(2) The District RegisFar may, on an aPplicatioD of a pelson,

make allowance for the spoiled, misused or unused adhesive

labels puchased for the Egishalion of a document is

accordance with the rules made by the Inspector:General of

Registration with the prior approval of the State

GoverDment."

24. Sub.sectiotr (1), (2), (3) and (4) of seotion 89 of the Prinoipal

Act shall be substituted as follows; namely i

"(l) Every olficer g a loan mder the Land Implovemellt

Loans Act 1 883 (XD( of I 883) shall send a copy of his order

to the registedng officer within the local limits of whose

jurisdiction the whole, or any part ofthe land to be improved,

or the land to be granted as collatenl secudty, is situate, and

suoh registering omcer shall take a similar aotion oD it as

, ulen on a documenr admified to registsslion under sub-

sectioo (1) of se€tion 61.

(2) Every Cout gaoting a certificate of sale of immoveable

property uoder the Code of Civil Procedue, 1908 (V of

1908), sball send a copy of such certificate to the registering

olficer within the local limirs of whose juisdiction the whole

or any part of the immoveable property, complised itr such

crrtiflcate. is situate and such offioer rhall take a similar

actio[ on it as taken on a docwnent admitted to rcgistratioo

under sub-section (1) ofsection 61.

Act, 1884 (XlI of 1884) shall send a copy of any instrum

whereby idrFoveable property is mort ed for the purpose

of securing the repayment of the loar1 and if any such Foperty

is mortgaged for th€ same purpose, itr the order the.

loan, a copy, also ofthe older, to the registeling ofrcer within

the local limits of whose jurisdiction, the whole or aEy pad of

the goperty mortgaged is situate aod such legisterhg officer

sball take a similar actiotr on it as tsken on a document

adcitted to regishation uoder sub-section (l) of section 61.
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(4) Every Revenue Office,r gratrting a cenificate of sale to the

purchas€ of ininoveable property, sold by public auction,

shall se,trd I copy of the cqtificate to the stedlg officer,

within the local limits of xtrose jurisdictioo, the whole or aDy

port of the property comFised itr the c€rtificate is sifiate and

such officor shall take a similar aotioo on it as talen on a

doounert admitted t0 rcgistsatioD under sub-section (1) of

s€ctiotr 61."

By Orde(

JAI DEO SINGH'
Ptincld Seqetary
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